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arFrfa (37).- R THPR, FRUREC FA HAAT HT HRI & IA9d, HIATURTT,

HET 1, @3 3, 39-@3 (i) # 17 A9eR, 2016 & YHIRT FfOF F&ar ararfa.
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[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART
1I, SECTION 3, SUB-SECTION (i)]

GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

New Delhi, 07 ;‘:I\)ecember, 2016

CORRIGENDUM
G.S.R____ (E).- In the notification of the Government of India in the Ministry of
Corporate Affairs number G.S.R. 1075(E), dated the 17*" November, 2016 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) dated the 17 November,

2016 at page 2, in line 13, for “2006.” read “2006".

F. No. 17/60/2012-CL-V
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AMARDEEP SINGH BHATIA, Jt Secy.




